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for the applicants is present. We 

5" 	 have hard Mr.0 .J .Shah with Mr.V .G.Rege and Mr. Subodh Joshi, 

learned\ advocate for the respondents. 

2, 	6y order dated 23.1.1990 we had Issued notices to 	Mr. 

M.B.Tal, Chief Operating Superintendent, C.Rly., Bombay .T., 

Mr.K.M.hargava, Divisional Railway Manager, C.Rly., Solapur 

and Mr. \S.P.Desal, Addi. Divisional Railway Manager, Central 

Railway, Solapur. The above officers were asked to remain 
id 

present personally before this Tribunal on 7.2.1990. But 

that date was postponed to today because it was not possible 

to servenotices on them before that date. 

Tcday, each of these officers have filed separate 

affidavi. They are also present before uS. They have pointed 

out that the direction in the order dated 25.9.1989 is fully 

complied With by publishing the panel by Notification dated 

1.2.1990. By that Notification, a copy of which is attached 

at EX.'D' to Mr. Bhargava's. affidavit, the result of selection 

conducted in DRM's Office, Solapur, on 9.5,89 and 15,5.89 for 

the post of Passenger Guards ys notified and 37 employees, 

two of whobi are SC Candidates, are placed on the panel for 

promotion to the post of Passenger Guard. 

We, therefore, find that the directions given by this 

Tribunal od 25.9.1989 are complied with. It was not for complyirr 

with these djrectjons that the Contempt Petition was required 

to be filed by the applicants. We may point out that in each 
tendered 

affidavitk the officer concerned hasLunconditional  and unquali-

fied apolog' for the error committed by him. In view of all 

the above facts, we now dispose of t1.P.No, 907/89 which we have 

treated as Contempt Petition. Ihere will be no order as to 

costs. The contempt proceeding is dropped. 
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